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MAR. CHAIRMAN: Question No. 722, Mr. Khuntia. He is not here.

SHRIJIBON ROY: Sir, this is an important question. He is not here.
If you permit, we can take it up.

MR. CHAIRMAN: No, it can't be done. Question No. 723.

*722. [The Questioner (Shri Ramachandra Khuntia) was absent. For
answer vide page 22 infra.]
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Demands of Handicapped STD/PCO Operators

t*723. SHRI P.K. MAHESHWARI: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(a) whether government have received any representation from the
visually handicapped STD/ISD/PCO booth operators for having a share
equivalent to 50 per cent of the rental charged from common subscribers
and enhancing their commission from 20 per cent to 50 per cent;

(b} if so, what action Government have so far taken in this regard;
and

{c) if no action has been taken so far, Government's reaction in the
matter?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRITAPAN
SIKDAR): (a) to (c) A statement is laid on the Table of the House.

Statement

Some representations have been received from association of
visually handicapped STD/ISD PCO operators, infer-alia to increase the
rate of commission. While certain facilities are given to handicapped
persons, including visually handicapped persons, like refaxation from giving
security deposits for local PCOs and priority in allotment of STD/ISD/
PCOs, there is no proposal at present to enhance the existing rate of
cornmission for them.

SHARI PK. MAHESHWARI: Sir, my first supplementary is, it is our
responsibility to look after the handicapped people. Once they have
entered into a business, which now makes them to face cut-throat

1Original notice of the question was received in Hindi.
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competition, will the Minister consider helping them, especially the blind,
by giving increasd commission, as also remuneration, for running these
STD/PCOs? | would also like to know from the Government, how many
such STD/PCOs are being run by the blind people? What would be the
total amount of money involved, if their commission is increased?

SHRITAPAN SIKDAR: Sir,actually, some facilities have already been
provided to these handicapped people, including the visually handicapped
people. But, so far as the remuneration is concerned, we have not yet
taken any decision. We will examine it. What we observed is that if we
allow it in a general way, every PCO operator will utilise these handicapped
people and play fraud on us.

Regarding his second question as to how many PCOs are being run
by the handicapped people. | don't have the exact information, at present.
| will inform him in writing.

SHRI PK. MAHESHWARI: Sir, my second supplementary is, itis not
a question of how much misuse will take place. The question is, whether
these people can run their business with the help of the Govemment, because
so much money is spent on promotion of communication by these
companies which have now come into being. Will you consider appointing a
person in your Ministry to look after the interests of these handicapped
people, as has been done by the Government of Madhya Pradesh? We
have got a handicapped person employed as the Commissioner for the
Handicapped, in the State of Madhya Pradesh.

SHRITAPAN SIKDAR: Sir, we have received so many representations
regarding the States. We will adopt some policy with regard to this, in the
near future. We have not yet finalised any policy.

SHRI BALWANT SINGH RAMOOWALIA: Sir, the plight of the visually
handicapped people has baen discussed all over the country for the last
so many years and steps have been taken to enable them to become
seli-dependent. But the situation with regard to the visually handicapped
girls and women has gone from bad to worse Many NGOs are working
very hard to settle down blind girls. If it is not possible for the Government
to enhance the commission for the visually handicapped people to 50 per
cent, will the Government enhance the commission at least in the case of
blind girls who own STD/PCO booths, keeping in view their peculiar
condition?
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SHRITAPAN SIKDAR: We treat all handicapped people equally. We
have not yet finalised the difterent categories of handicapped persons.
The policy of the Government is uniform. As 1 said earlier, we have yet to
finalise the other facilities which can be provided to them. Only when we
finalise all these things we will be in a position to say anything in this
regard.
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behind it? 1 would like to know whether mettings were held at that time.
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SHRI NILOTPAL BASU: Sir, this is very unfortunate. A memorandum
has been given, but the Minister is not ready with the information about
the date of receipt of that memorandum. It is a Starred Question, Sir, If
this is the kind of preparation on the part of the Government....

SHRI TAPAN SIKDAR: | never said that we have not received any
memorandum. g1 Aitten @ fadita f&ar 1 We have received the

memorandum and we have been examining them.

ot wrewfy dwf. ummﬁmﬁmemﬂwmﬁmtl

SHRI MOTILAL VORA: Mr. Chairman, Sir, | would like to know one
thing from the hon. Minister. You have summarily rejected the petition given
by the visually handicapped people. What was the reason for coming to this
conclusion? | think you have not gone through the whole memorandum property,
You have taken this decision casually. | would reqeust, through you, Sir the
hon. Minister to let us know when he is going to take this decision.
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SHRITAPAN SIKDAR: Sir, for the kind information of the hon. Member,
we received this memorandum on 16th April, 2002,

9



RAJYA SABHA [16 May, 2002)

SHRIMOTILAL VORA: You received it on 16th April. One month has
gone, but the Government is still sitting over it. These decisions should
be taken at the earliest. You should not evade such decisions.
{Interruptions) | am thanktul to you that you have given the date. But one
month is sufficient to arrive at a decision. How many months will the
Govermnment take?
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SHRI NILOTPAL BASU: Sir, apart from the humanitarian aspect
that is involved in this whole issue of upward revision of rates for those
who are operating these STD/ISD/PCQ booths, there is another vital
aspect. It concerns the tele-density in this country. The STD/ISD/PCO
booths, the world over, in the developing countries have been a major
instrument in the expansion of the telecom network. Fifty-two per cent of
the telephones in South Korea are in the STD/ISD/PCO category and that
has triggered a process of expansion. Al the present juncture, in the
context of the falling tarift of long-distance calls, the sconomy of these
STD/ISD/PCOs, as a whole, is becoming unviable. This issue has been
agitating the minds of these booth operators, in general. 1 think for the last
one year, the Government has been examining this issue. What is the
actual status of this exercise, because it is seriously affecting the overall
fixed-line telephone network of this country which is being used by a
majority of the people, unlike the cellular phones.

SHRI TAPAN SIKDAR: For your information, Sir, these STDASD/
PCO booths are inthe free category. Anyone can take these booths, after
making a proper application and so on. So, we are not creating any obstacle
in this. We are actually providing these STD/ISD/PCO booths...
(Interruptions) One minute.

Sir, another question which the hon. Member has raised is about the
increase in the area of local call, STD reduction in charges of long distance
calls and other things, | would like to inform the House that many facilities
have recently been provided to them. The licence fee on FAX machine
has been removed; conference facility of STD/PCO has been allowed;
interest has been allowed on the security deposit made by the PCO
Franchise to run the PCO; additional STDs/PCOQOs in the same premises
have also been allowed; payment of PCO bills through cheque has been
allowed; sale of postage stamps and other stationery items by the PCO
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Franchise has been allowed; PCO Franchises have been allowed to sell
VCC card, with five per cent commission, and they have also been allowed
to selt other chip cards of the maobile telephony. So, all these facilities
have been given to them. Moreover, the volume has increased like anything.
We are also seriously thinking....

SHRI NILOTPAL BASU: in the last one year, how may STD/PCO
booths have come up, given the economic viability of these booths.

SHRI TAPAN SIKDAR: Many booths have come up. Compared to
the year 2000-2001, in the year 2001-2002, the number of booths provided
was much more.

MIRZA ABDUL RASHID: Sir, | would like to inform the Minister that
in Jammu and Kashmir, more than thousand PCO and STD booths have
been ciosed. As a result, thousands of people have been rendered
unemployed, and no arrangement for payment of compensation has been
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SHR TAPAN SIKDAR: Sir, we are also worried about what the hon.
Member has said just now. Because of the law and order situation and
other reasons, the technical people of BSNL are notin a position to reach
the various areas of the State. So, these difficulties are there. We are
considering this matter very sympathetically. | think, in the near future,
we will be able to fulfil the demands of the PCO/STD/ISD booth-owners
who have been incurring loss for some months.

SHRI BALKAVI BAIRAGI: Is there any provision for compensation.
W orrR A mRtigm AT AR St i s daen T
Hafe 0 TS a8 F) I I 6 2
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SHRI{ TAPAN SIKDAR: Practicatly, we have not yet prepared any
package for Jammu and Kashmir. But, progressively, we are repairing
many booths and providing many technical equipment to those booths by
which they ¢an run their booths. As | told you, we are also worried about
this thing. We will do something positive in this regard.

DR. T. SUBBARAMI REDDY: Sir, the main question is the social
obligation of the Government to help the physically handicapped people.
The Government is giving some facility, it is giving priority while allotting
STD booths for the handicapped people. The handicapped people lead a
pathetic life. They have also mentioned in their representation that because
of the reduction of rates in respect of long-distance calls, they are unable

to live on the meagre income. Thay want an enhanced commission. This
is number one.

Number two, they want to have relaxation in the matter of security
deposit that they make. Now, the reply given is that there is no proposal.
It is very unforiunate. What proposals do you want? The Minister must
give a clear answer, saying, "Yes, it is under examination.” | would like to
know whether you would bear in mind the social obligation as wetlf as have
sympathy for these people. You say, "No, if we give i, some manipulations
can happen". It can't happen. How can manipulation happen? It is very
clear; you are allotting STD booths to these people after verifying whether
one is handicapped or not. Having allotted the booths, when they are not
able to earn their livelihood, is it not obligatory on the part of the Government
to give them the required facilities. ¥ &t 31 919 §? | urge upon you to
take immediate action.

SHRI TAPAN SIKDAR: No doubt, it is an obligation on the States
and the Central Government. But, so far as giving concessions to the
physically disabled and blind persons is concerned, we have allowed
facilities, like 50% rebate in the normal rental charges and 50% rebate in
annual advance rentals for general connections. So far as the PCO booths
are concerned, we have already allowed relaxation in the case of security
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deposit for the local PCOs. But, so far as the STD/ISD/PCO booths are
concerned, till now, only priority is being given to them. What | said earlier
was that we have been examining the case very sympathetically. | think,
within a short time, the Government will decide on some positive things.

Sale of Foodgrains to Poultry Industry

*724. DR. DASARI NARAYANA RAQ: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be
pleased to state:

(a) the status of issuable and non-issuable stocks of foodgrains in
FCl godowns of Andhra Pradesh as onthe 31st March, 2002, commaodity-
wise;

(b} whether Government propose to sell foodgrains unfit tor human
consumption to poultry industry to produce poultry feed on token price to
ease the stock position and promote poultry sector in the State; and

(c} if not, the reasons therefor?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHANTA KUMAR): (a) to (c) A statement is laid
on the Table of the House.

Statement

(a)} The requisite information about issuable and non-issuable stocks

of foodgrains available in FC! godowns in Andhra Pradesh as on 31.3.2002
is given below:

(Figures in MTs)

Si. No. Commodity Issuable stocks  Non-issuable stocks
1. Wheat 3,31955 1,364
2. Rice 10,67,081 33
3. Paddy 191 —_

(b) and (c} The disposal of damaged foodgrains, unfit for human
consumption, is a continuous process. Such stocks, including foodgrains
fit for poultry feed, are disposed of as per the prescribed procedure. The
poultry industry is also eligible to purchase such stocks.
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